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(ii) Construction of staff quarter at 
an estimated cost of KS. 3.60 lakhs. 

(iii) Beach service centre at an esti-
mated cost of Rs. 11.15 Lakhs. 

India Tourism Development Corporation 

(iv) Renovation 0f the Kovalam 
Beach Resort (hotel and cottages) funds 
for which will i)c met from the lum~ 
sum provi ion of Rs. 350 lakhs for 
"Renovations" in the )TDC's Sixth 
Plan. 

Recovery of Bank dues from industrial 
Units 

' j49. SHRI K. T. KOSALRAM: Will 
the Minister of FINL\NCE be pleased to 
state: 

(a) details of dues from industrial units 
to the public 'Sector banks during the last 
three years, bankwisl! and year-wise; and 

(b) the steps bei ng taken by the public 
sector banks to recover the dues from 
such im.dustrial units? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Pre-
sumably the reference is to overdue ad .. 
vance from industrial units. The present 
data collecting system does nOl yield in-
formation in the manner a~ked for. Col-
lection of this data even on a one time 
basis would involve e.110rmOUs labour and 
time. It is felt that this e>.ercise will not 
yield commensurate results. . 

(b) Banks keep a continuous watch 
on individual advances through regular 
monitoring by way of periodical state~ 
ments, analysis of financial statements, 
vi'Sits to parties, i nspectior of securities 
etc. At the time of internal inspections! 
audits of banks :flso, various aspects like 
the conduct of individual accounts includ~ 
ing operatioI\s, security position, financial 
position of the borrower etc., are exami-
ned. As soCtn as an advance shows sign" 
that it may prove difficult of recovery, the 
same is reviewed in details and steps are 
initiated to regularise/recover the ad-
vanCe. This may include attempts to nurse 

unit, improve it bllsi(1e s or divenify 

its activities ,enhance the profitability etc 
;If such steps do. not bear any fruit, the 
relative advances are r.ecalled and. tep 
are initiated to recover the advance by 
having recourse to the security, etc. In. 
extreme cases, legal proceedingta are Ul11-

tiated against the borrowers/ guarantors. 
A a result of taking timely step, in most 
cases the position of the borrowers im-
prove and the relative advances are regu-
larised". Similarly in several cases, the 
advanc~ are also' recovered. It is only 
in extreme case that advances may prove 
bad or doubtful of recovery. 

Establishment of 100 pe rcent e port-
oriented units 

350. SHRI K. T. KOSALRAM: Will' 
the Minister of CO~fMERCE be pleased 
to state: '. 

(a) the names of Slates which have 
responded to the new scheme of esta.bli h-
ing 100 per cent export-oriented units 
and the number of proposal that have 
so far been cleared hy the Centre for 
lSetting up expOl't units; 

(b) whether Tamdc\fl Committee has 
submitted its final repc,rt on Free Trade 
Zones; and 

(c) if so, the principaJ recommenda-
tions thereof? 

THE DEPUTY "MINISTER IN THB 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) 144 proposals 
have been approveJ under the 100 per 
cent Export Oriented Unit Scheme by the 
~oard of Approval llptil 12th May, 1982. 
These units are propo,;;ed to be set up in 
the following 16 States amt 4 UniOlD Tor-
ritories:-

State~, 

1. Andhra Pradesh 

2. Bihar 

3. Gujarat 

4. Haryana 

5. Himachal Pradesh 

6. 1 ammu & Kashmir 




